
 “That.  the  Bill,  as  amended,  be
 Passed.”

 The  motion  was  adopted,

 44.27  hrs,

 LEVY  SUGAR  PRICE  EQUALISA-
 TION  FUND  BILL

 MR.  DEPUTY-SPEAKER:  We  now
 take  up  the  Levy  Sugar  Price  Equa-
 lisation  Fund  Bill.

 Mr.  Shahnawaz  Khan.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SHAH-
 NAWAZ  KHAN):  I  beg  to  move*:

 “That  the  Bill  to  provide  for  the
 establishment,  in  the  interest  of
 the  general  public,  of  a  fund  to
 ensure  that  the  price  of  levy  sugar
 may  be  uniform  throughout  India
 and  for  matters  connected  there-
 with  or  incidental  thereto,  be  taken
 into  consideration.”

 This  is  a  non-controversial  Bill
 with  a  very  limited  object.  This  Bill,
 after  it  is  passed,  will  be  followed  by
 a  general  discussion  on  price  of  sugar-
 cane—al]  matters  pertaining  to  the
 price  of  levy  sugar  and  price  of  sugar-
 cane,  This  Bill  has  only  a  very  limit-
 ed  object.  The  producers  of  sugar
 are  required  to  deliver  a  certain  per-
 centage  of  the  sugar  produced  by
 them  to  the  nominees  of  the  Central
 Government  for  distribution  to  the
 consumers  at  a  fair  price.  Such
 sugar  is  called  levy  sugar.  The  ex-
 factory  prices  fixed  by  the  Central
 Government  in  relation  to  levy  sugar
 were  challenged  by  several  producers.
 In  many  cases,  pending  final  decision.
 they  were  permitted  by  courts  to
 charge  from  the  Government  nomi-
 nees  prices  in  excess  of  controlled
 prices.  In  several  cases,  the  control.

 led  ‘prices  Axed  by  ‘tie  Chitral
 ernment  have  been

 éntral
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 by  the  courts.  The  realisations  made
 by  the  produters  of  sugar  in  excess
 of  the  controlled  prices  do.  not  Iegiti-
 mately  belong  to  the  producers,
 Therefore,  such  excess  realisations
 ought  to  be  refunded  to’  the  consu-
 mers  from  whom  excess  realisations
 were  made.  But  it  will  not  be  possible
 for  the  mass  of  consumers  to  claim
 refund  of  the  excess  realisations
 from  the  producers.  Consequently,
 the  producers  will  continue  to  hold
 certain  monies  which  do  not  legitima-
 tely  belong  to  them,  In  the  .circum-
 stances,  the  Bill  seeks  to  constitute
 a  Fund  to  be  called  ‘Levy  Sugar  Price
 Equalisation  Fund’,  in  which  the  pro-
 ducers  of  sugar  will  have  to  deposit
 the  excess  realisations  made  by  them.
 The  money  standing  to  the  credit  of
 the  fund  being  legitimately  the  pro-
 perty  of  the  consumers,  initially  the
 consumers  will  be  given  the  right  to
 claim  refund  from  the  Fund  on  pro-
 duction  of  adequate  proof.  The  un-
 claimed  monies  would  vest  in  the
 Central  Government  and  would  be
 utilised  for  the  overall  benefit  of  the
 cansumers  in  accordance  with  the
 existing  scheme  of  equalisation  of  re-
 tail  price  of  levy  sugar  throughout
 the  country.  If  any  lawful  claimant
 appears  at  any  time  even  after  utili-
 sation  of  the  monies  standing  to  the
 credit  of  the  fund  for  the  benefit  of
 the  community  of  consumers,  neces-
 sary  refund  shall  be  made  from  the
 Central  revenue.  As  the  Bill  seeks  to
 protect  the  interest  of  the  common
 man,  I  commend  the  game  for  its  early
 consideration  and  passing.

 MR.  DEPUTY-SPEAKER:  Motiorr
 moved:

 “That  the  Bill  to  provide  for  the
 establishment,  in  the  interest  of
 the  generai  public,  of  a  fund  to
 ensure  that  the  price  of  levy  sugar
 may  be  uniform  throughout  india

 a  *Moved  with  the  recommendation  of  the  President.  _
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 and  for  matters  connected  there-
 with  or  incidental  thereto,  be  taken
 into  consideration,”

 Dr.  Saradish  Roy.

 DR.  SARADISH  ROY  (Bolpur):
 Mr.  Deputy-Speaker,  Sir,  this  Bill  for
 the  establishment  of  a  fund  is  no-
 thing  but  to  perpetuate  the  dual
 price  system  of  sugar,  that  is  free
 and  levy  sugar,  and  allowing  the
 mill-owners  to  make  extra  profit  out
 of  the  system,  It  is  a  compromise
 that  the  Government  and  the  mill-
 owners  have  arrived  at  to  squeeze
 the  common  man.

 About  35  percent  of  sugar  produc-
 ed  in  the  country  is  being  requisition-
 ed  by  Government.  the  other  is  be-
 ing  sold  by  the  mill-owners  at  a  high
 rate  fixed  by  them.  The  mill-owners
 do  not  reveal  their  actual  production;
 that  is  being  concealed.  In  my  con-
 stituency,  there  was  a  sugar  mill,  now
 it  is  closed,  but  at  that  time  I  have
 seen  that  stealthily  hundreds  of
 tonnes  of  sugar  were  taken  out  of  the
 mill  without  payment  of  any  excise
 duty,  I  am  told  that  such  a  practice
 is  prevalent  all  over  the  country.  The
 mull-owners  do  not  pay  excise  duty
 on  their  full  production;  they  con-
 ceal  some  part  of  their  production
 and  make  abnormal  profits  by  cheat-
 ing  Government  of  payment  of  ex-

 cise  duty,

 When  the  system  of  dual  price  was
 introduced  and  the  free  sale  of  sugar
 was  allowed,  Government  claimed
 that  this  was  to  encourage  the  mill-
 owners  to  increase  the  production,
 but  during  the  last  few  years,  we
 have  seen  that  the  increase  in  pro-
 duction  is  very  much  marginal  and
 the  mill-owners  have  made  enormous
 profits  and  they  have  diverted  this
 amount  to  other  industries.

 During  the  last  few  years,  the  price
 of  sugar  hae  gone  up  three  times,  In
 i868-66,  the  wholesale  price  index

 ‘was  1808,  ह...  in  October  last  it  was
 393.  However,  during  this  preiod,
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 there  has  been  no  appreciable  in-
 crease  in  the  case  of  wages  of  the
 Sugar  mill  workers,  nor  has  there
 been  any  appreciable  increase  in  the
 sugar-cane  price.  The  mull-owners
 have  minted  money,

 There  is  a  com‘...  demand  that
 the  entire  stock  of  sugar  should  be
 taken  over  by  Government  and  dis.
 tributed  through  Government  chean-
 ne's  al  a  reasonable  price,  so  that  the
 consumers  may  get  this  essential
 commodity  at  a  reasonable  price.  But
 that  is  not  being  done.  The  Gov-
 ernment,  on  the  other  hand,  by  this
 system  of  dual  pricing  is  encourag-
 ing  the  Llack-marketing  system  in
 our  country.  In  the  name  of  free
 sale  of  sugar,  several  concessions
 have  been  given  to  the  mill-owners
 during  the  last  few  years,  The  ex-
 cise  duty  on  levy  sugar  has  been  re-
 duced,  but  the  consumer  price  has
 not  been  reduced.  That  amount  has
 gone  into  the  pockets  of  m:ll-owners.
 The  excise  duty  on  free  sugar  has
 been  increased  and  that  has  meant
 extra  cost  to  the  consumers  dnd  the
 price  of  free  sugar  has  increased
 many  times.

 The  ruling  party  has  been  talking
 of  nationalisation,  specially  before
 the  elections.  they  passed  resolutions
 and  made  a  propaganda,

 MR.  DEPUTY-SPEAKER:  This  speech
 would  have  been  more  appropriate
 in  the  next  item.  This  is  only  for
 constituting  a  fund.

 DR.  SARADISH  ROY:  They  have
 appointed  commissions  to  go  into  the
 matter  but  they  have  put  their
 reports  in  cold  storage.  People  know
 the  reason  for  this  compromise  bet-
 ween  the  Government  and  the  mill.
 owners  and  people  have  now  come  to
 know  of  the  role  of  the  Government
 in  this  matter.

 The  Government  is  exporting  a
 huge  quantity  of  sugar  though  sugar
 is  scarcely  available  in  the  market
 and  their  prices  have  gone  high.  Stilt,
 in  the  name  of  availability  of  surphus,
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 [Dr,  Saradish  Roy}
 They  are  exporting  sugar  and  the
 people  of  our  country  cannot  pur-
 chase  sugar  because  the  rate  of
 Sugar  in  the  free  market  is  so  high
 that  it  28  not  within  the  reach  of  the
 common  man  and,  though  there  is  no
 veal  surplus  which  the  Government
 is  exporting.

 Then,  Sir,  the  Government  by  its
 pohcy,  that  is  by  the  release  of
 monthly  quota  of  levy  sugar,  are
 creating  such  a  condition  that  there
 is  an  artificial  shortage  and  the  prices
 are  going  up.  As  a  result,  the  mill-
 owners  and  the  traders  are  making
 extra  profits.

 Now,  Sir,  take  sugar  exports,  It  is
 being  done  at  a  subsidised  price  of
 Rupee  one  per  kg  I  hope  the  Minister
 will  clarify  this.  By  this  you  are
 imposing  an  extra  burden  on  _  the
 common  consumer  because  he  38  be-
 ing  over-charged.  This  is  your  pat-
 riot'sm  and  nationalism  by  which
 you  are  supplying  Sugar  at  a  cheaper
 rate  to  the  toreiguer  but  at  an  extra
 higher  rate  to  the  Indian  consumers.

 In  this  Bill  there  is  a  provision
 which  I  am  not  able  to  understand.
 The  Minister  said  that  it  is  meant
 only  for  the  consumers.  But  there
 is  a  clause,  clause  6(3)  which  says

 “Provided  that  if  the  amount
 standing  to  the  credit  of  the  Fund
 is  not  sufficient  to  enable  the  Cen-
 tral  Government  to  make  the  re-
 fund,  such  refund  shall  be  made
 from  the  Central  revenues,”
 ‘That  is,  the  mill-owners  will  get

 some  money.
 MR  DEPUTY-SPEAKER:  No.  no.

 It  is  refund  to  the  consumer.

 SHRI  8.  M  BANERJEE  (Kanpur):
 It  is  the  wholesaler  who  will  get
 Suppose  the  common  man  purchases
 व  kg,  or  2  kg.,  how  is  it  possible  to
 make  the  refund?

 MR  DEPUTY-SPEAKER:  No  re-
 fund  to  the  producer,  as  far  as  I  can
 pee.
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 DR.  SARADISH  ROY:  Refund  to
 whom?  ‘

 MR,  DEPUTY-SPEAKER:  That  is
 why  he  has  made  this.  He  said  that
 it  is  very  difficult  to  decide  which
 consumer  should  get  the  refund,  It
 is  very  difficult,  He  has  admitted
 that,  That  is  why  he  said  that  this.
 money,  if  not  claimed  or  not  justified
 for  any  consumer,  will  come  to  the
 Fund  and  the  Government  would  uti-
 lise  that  in  the  overall  benefit  of  all
 the  consumers  in  the  country,  al-
 though  how  they  are  going  to  do  that
 is  not  clear  to  me.

 DR.  SARADISH  ROY:  Then  why
 does  the  question  of  refund  come?
 You  see  clause  6(3).

 SHRI  8,  M.  BANERJEE:  Refund
 to  whom?

 MR.  DEPUTY-SPEAKER:  Let  the
 Minister  make  it  clear.

 SHRI  SHAHNAWAZ  KHAN  sit  is
 provided  in  the  Bull  that  after  six
 months,  all  the  amount  which  remains
 unclaimed  would  vest  in  the  Central
 Government,

 SHRI  S.  M  BANERJEE.  Who  wilt
 claim  refund®

 SHRI  SHAIINAWAZ  KHAN.  The
 consumer.  (Interruptions)

 DR.  RANEN  SEN  (Barasat).  How
 can  a  consumer  who  purchases  2  kg.
 or  4  kg.  claim  refund?

 SHRI  DINEN  BHATTACHARY-
 YA  (Serampore):  It  is  a  hidden  sub-
 sidy.

 MR,  DEPUTY-SPEAKER:  Ag  I  un.
 derstand,  it  is  this
 (Interruptions)  I  will  allow  you.  Let

 me  regulate  it.

 The  refund  will  not  be  to  the  pro-
 ducer.  The  producers  will  be  com-
 pelled  or  already  they  have  made
 some  deposits  of  the  difference  which
 they  have  realised  over  and  above  the
 price  fixed  by  the  Government,  They
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 will  have  to  deposit  this  money.  So,
 there  is  no  question  of  refunding  it
 to  the  producers,  The  question  is
 refunding  it  to  the  consumers.  And
 who  are  the  consumers,  is  a  very
 difficult  question  and  I  think,  even
 the  Minister  is  not  clear.  That  is  why
 they  have  made  certain  provisions
 that  if  a  wholesaler  has  realised  the
 increased  rate  from  the  retailer,  then
 no  refund  to  the  wholesaler  and  if
 the  retailer  has  realised  a  higher
 rate  from  the  consumer,  then  no  re-
 fund  fo  the  retailer  and  all  the  money
 comes  to  the  Government.

 In  the  case  of  refund,  whether
 feasible  or  not,  the  money  remains
 with  the  Government,  The  Govern-
 ment  says  that  they  are  going  to  uti-
 lise  this  money  for  the  overall  bene-
 fit  of  the  consumer.

 DR.  SARADISH  ROY:  How’

 MR.  DEPUTY-SPEAKER:  [  do  not
 know.  That  is  why  I  say  it  is  not
 clear  to  me,

 SHRI  S.  M.  BANERJEE:  There  is
 a  point  of  order.

 Here  35  a  Minister  who  comes  in
 the  House  with  the  Bill  saying  that
 this  has  a  limited  scope  and  is  a
 non-controversin!  Bill  and  so  on,  He
 was  about  to  say  that  we  should  pass
 it  without  discussion.

 MR.  DEPUTY-SPEAKER:  I  say.
 the  principle  ig  non-objectionatle.

 SHRI  S,  M.  BANERJEE:  The  Point
 of  Order  is  if  the  Minister  cannot
 possibly  give  us  a_  clarification,  a
 satisfactory  clarification,  even  at  the
 introduction  stage,  what  are  we  pass-
 ing?  What  are  we  discussing?  You
 have  put  a  very  pertinent  question—
 how  will  the  money  be  utilised?

 MR.  DEPUTY-SPEAKER:  You  have
 put  a  question.  It  is  not  a  Point  of
 Order.

 SHRI  H.  M.  PATEL  (Dhandhuka)-
 This  is  a  basic  point  which  has  arisen.
 The  Minister  should  be  asked  to  ex-
 Plain  what  is  meant  by  ‘refund’  un-
 der  Sections  3  and  6,  I  have  a  cer-
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 tain  understanding,  the  Sreaker  has
 a  certain  understanding.  Your  under-
 standing.  Sir,  does  not  coincide  with
 his  or  mine.

 MR.  DEPUTY-SPEAKEH:  In  what
 way  is  my  understanding  different
 from  yours?

 SHRI  H.  M.  PATEL:  The  refund  is
 not  envisaged  here  as  being  claimed
 by  the  consumer,  The  refund  is  to
 be  claimed  by  the  dealers—either
 wholesaler  or  retailer.

 MR.  DEPUTY-SPEAKER:  They  are
 supposed  to  be  consumers.

 SHRI  H.  M.  PATEL:  I  want  only
 that  the  Minister  be  good  enough  to
 explain  the  scheme  of  this  Bill—~
 exactly  what  he  means,  how  is  the
 fund  going  to  be  created,  who  pays
 the  excess,  who  has  to  recover  the
 excess  payment,  how  is  the  excess
 going  to  be  claimed.  Quite  clearly  the
 consumer  can  never  succeed  in  setting
 a  refund.  This  is  an  utterly  impracti-
 calbe  proposition.

 DR.  SARADISH  ROY:  It  seems  to
 me  that  the  Minister  is  concealing
 some  points.  In  some  cases  the
 Government  may  have  to  pay  extra
 money  to  the  mill-owners.  and  in
 some  cases  they  have  reahsed  extra
 money  and  the  money  has  been  depo.
 sited  in  the  bank  They  are  utilising
 the  funds.  In  that  case,  you  have  to
 pav  more  to  the  mill-owners  by  court
 der‘ees.  In  that  case  the  refund  is
 to  be  made  to  the  mill-owners.  That
 is  the  point,

 SHRI  SHAHNAWAZ  KHAN:  A
 large  number  of  cases  were  filed  by
 the  proJucers  of  suger  (the  sugar
 mill-owners)  in  different  courts,

 SHRI  DINEN  BHATTACHARYYA:
 Sugar  mill  workers  produce  sugar.

 MR.  DEPUTY-SPEAKER:  it  is  a
 very  tricky  complicated  point.
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 SHRI  SHAHNAWAZ  KHAN  They
 Claimed  and  obtained  from  the  Gov-
 ernment  nominees  who  lifted  the
 sugar  at  higher  prices  under  interum
 orders  of  courts  than  were  allowed
 to  them  under  the  levv  sugar  price
 fixation  order  Those  amounts  have
 remained  with  them  ‘The  Supreme
 Court  has  given  a  decision  in  some
 cases  in  favour  of  the  Government
 upholding  the  sugar  price  fixation
 order  But,  as  I  said  they  wanted
 that  these  amounts  (which  they  col
 lected)  should  be  allowed  to  be  re-
 tained  by  them  The  Government  is

 «advised  by  the  legal  experts  that  ihe
 amount  retained  by  them  that  35,  the
 higher  prices  charged  by  them,  should
 go  to  the  consumers  that  385  to  say,
 the  persons  who  paid  higher  prices
 We  admit  this  It  is  the  consumer
 who  shou'd  ultimately  claim  this
 amount  He  has  to  prove  that  he  has
 purchased  so  much  sugar  and  he  has
 to  give  the  proof  Where  such  proof
 is  forthcoming,  the  amount  would  be
 given  to  the  consumer,  as  I  said
 Much  depends  upon  the  proof  and
 uf  no  proof  is  forthcoming  should
 it  be  given  to  the  mull-owners  is
 the  question  What  we  have  sug-
 gested  is  this,  that  this  should
 come  to  the  Levy  Sugar  Price  Equal:
 Sation  Fund  It  should  be  used  for
 the  common  good  of  the  consumer  by
 ensuring  a  uniform  price  for  sugar
 throughout  the  country,  and  if  the
 amount  is  a  sizeable  one,  then,  to
 bring  down  or  stabilise  the  uniform
 retail  the  price  of  levy  sugar  So  Sir,
 this  35  the  general  scheme  of  the  thing
 and  I  do  not  at  all  think  that  anybody
 ean  take  any  objection  to  this

 DR  SARADISH  ROY  Sir  my  point
 is  this  Please  see  sub  clause  (3)  of
 Section  6  Here  it  38  stated  as  follows
 I  quote

 ‘Provided  that  af  the  amount
 standing  to  the  credit  of  the  Fund
 is  not  sufficient  to  enable  the  Cen-
 tral  Government  to  make  the  refund,
 such  refund  shall  be  made  from  the
 Central  Revenue’
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 Why  do  you  say  that  it  is  from  ‘Cen.
 tral  Revenues’  from  which  such  refund
 shall  be  made?  This  is  my  point,

 SHRI  SHAHNAWAZ  KHAN:
 Because  they  will  be  merged  with  the
 Central  revenues  after  dissolution  of
 the  Fund  That  is  to  say,  after  dis-
 solution  of  the  fund  refund,  if  any,
 would  be  made  from  the  Central  reve-
 nues  to  which  the  amounts  in  the  dis-
 solved  Fund  may  be  credited.

 SHRI  H  M  PATEL  If  you  will  see
 the  statement  of  objects  and  reasons,
 you  will  find  this  in  the  last  sentence
 The  monies  are  vested  in  the  Central
 Government—this  as  the  unclaimed
 money  and  that  is  what  is  referred  to
 m  the  Supieme  Court  judgment  The
 money  arises  because  of  the  Supreme
 Courts  judgment  and  the  monies  are
 vested  in  the  Central  Government  who
 will  utilise  them  for  ensuring  that  the
 price  of  levy  sugar  throughout  India
 is  uniform  Now,  the  price  of  levy
 Sugar  is  not  uniform  throughout

 MR  DEPUTY-SPEAKER  This  35
 only  for  a  certain  period  when  there
 are  no  claimants

 SHRI  H  M  PATEL  The  main
 object  of  the  bill  is  this  The  moumes
 vested  m  the  Central  Government  will
 be  utilised  for  ensuring  that  the  price
 of  levy  sugar  throughout  India  38  um
 form  ete  etc  Now  the  levy  orice  of
 Sugar  varies  from  State  to  State
 The  country  has  been  divided  into
 sixteen  zones  for  the  purpose  of  fixing
 the  levy  price  of  sugar  Therefore,
 for  instance  in  Gujarat  the  levy  sugar
 purchased  as.  at  Rs  i24  a  quintal  The
 price  varies  from  zone  to  zone

 MR  DEPUTY  SPEAKER  They  may
 have  a  pool  price

 SHRI  H  M  PATEL  I  _  know  that.
 The  price  varies  Therefore,  in  order
 to  ensure  that  a  uniform  price  is  fixed
 for  the  levy  sugar  which  is  subsequent-
 ly  made  available  to  the  consumers,  the
 levy  prices  are  pooled  and  a  umiform
 price  fixed  by  Government  That  is
 the  object  of  this  Bill  But,  in  the
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 @rocess  of  podling  the  privé!  thé  situa-
 tion:  may  prise  that  some  dealers  and
 aome  faizprice:thops  might  have  been
 given  sugar  initially  at  a  different
 price  and  later  on,  ‘the  difference  is  to
 be  refunded  to  those  people.  ‘That  is
 dow  the  ordinary  ‘consumers  ‘will  get
 sugar  at  the  same  price  throughout  the
 country.  And,  in  the  _  process  of
 achieving’  this,  they  may  not  initially
 have  released  the  levy  sugar  fo  these
 fairprice  shops  or  the  dealers  at  a
 Price  Which  i8  same.  That  is  how
 presumably  the  refund  question  arises.
 There  is  no  other  explanation  that  I
 ean  think  of.

 DR.  SARADISH  ROY:  On  this  point
 I  want  to  say  that  no  fund  should  be
 diverted  from  the  Central  revenue  for
 payment  of  this  kind.  Therefore,  I  am
 bringing  in  an  amendment  on  this.
 The  levy  should  be  imposed  on  the
 sugar  millowners  in  order  to  create
 this  fund.  I  want  to  speak  a  few
 words  on  the  sugarcane  price,  that  is
 going  to  be  discussed  very  soon,

 MR.  DEPUTY-SPEAKER  No,  no,
 that  is  in  the  next  item.

 DR.  SARADISH  ROY:  Then,  Sir,  in
 conclusion,  J  want  to  say  that  this
 piecemeal  legislation  will  not  help,
 radical  steps  should  be  taken  to
 nationalise  the  sugar  mills.  Govern-
 ment  should  examine  the  sugar  policy
 so  that  consumers  can  get  the  sugar  at
 a  reasonable  price  throughout  the
 country  and  sugarcane  growers  interest
 protected.  With  these  words,  I  have
 done.

 SHRI  हू.  SURYANARAYANA
 (Eluru):  Mr.  Deputy-Speaker.  Sir,  I
 Support  this  Bill.  I  wanted  to  clarify
 doubts  of  the  hon.  Members,

 DR.  RANEN  SEN:  You  are  also  sup-
 porting  a  wrong  cause!

 SHRI  K,  SURYANARAYANA:  I  am
 for  producer  cooperatives,  consumers
 as  well  as  factory  owners.  You
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 wanted  everything  to  be  natiorifilised.
 We  have  no  objection  for  that  ‘also
 when  conditions  are  tfavourable.*+  ६

 Government  also  say  that  the  ‘orig!
 -matara  of  -agrovindustries  are  tha  rane

 producers.  ,  There,  is  no  question;,of
 any  digpute  or  doubt  about  this.  he
 point  raised  by  Mr.  Patel  was  this
 The  money  vested  in  the  Central,  Gov-
 ernment  will  be  utilised  for  ensuring
 that  the  price  of  levy  sugar  through-
 out  India  is  uniform.  That  means
 they  are  not  charging  from  the  factory
 the  same  price  for  the  levy  sugar
 which  33  being  distributed  and  given
 to  the  consumers.  That  means  the
 fund  will  directly  go  to  them.  0४४७  it
 goes  to  the  dealer  from  the  factory  or
 from  the  Food  Corporation,  the  dealer
 is  collecting  it  from  the  consumers.  In
 the  interest  of  the  general  consumers,
 this  fund  will  be  utilised.  And  when-
 ever  there  is  any  price  speculation,  this
 will  be  utilised  for  the  consumers’
 benefit,  There  is  no  dispute  that  the
 fund  will  be  utilised  for  the  consumers’
 benefit  only.  Then  there  are  other
 things.  Mr,  Pandey’s  resolution  is
 there.  When  it  comes  up,  we  can  raise
 all  these  things.  So,  Sir,  I  say  that  in
 order  to  prevent  the  exploitation  the
 Government  have  come  forward  with
 this  measure.

 So  the  Opposition  parties  should  got
 have  any  doubts  on  each  and  every-
 thing  and  oppose  for  the  sake  of  oppo-
 sition.  In  the  amendment,  they  have
 referred  to  Central  revenues.  ‘Central
 revenues’  means  not  general  revenues.
 This  is  only  because  you  are  collecting
 this  money—excess  amount—from  fhe
 sugar  consumers,  If  there  is  any
 necessity,  this  fund  may  be  utilised
 for  the  benefit  of  the  sugar  consumers
 by  way  of  reducing  the  pnce  in  futuze
 sales  There  is  a  reference’  in  the
 High  Court  decisions  also  to  difference
 in  price.  We  can  speak  about  all
 these  in  the  next  discussion,  In  the
 meanwhile,  there  is  no  necessity  to
 have  a  general  discussion  or  &ny
 lengthy  discussion  on  this.  I  would
 appeal  to  members  to  let  this  be  passed
 in  half  an  hour  or  fifteen  minutes  I
 support  the  Bill

 ee
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 MR.  DEPUTY-SPEAKER:  Before  I
 ‘call  ‘others,  let  us  be  clear  about  one
 ~thing.  A  certain  excess  amount  has

 been  realised  by  the  producers.

 .  SHRI  K.  SURYANARAYANA:  By
 the  factory-owners;  otherwise  it  will
 be  interpreted  as  sugarcane  producers.

 _MR,  DEPUTY-SPEAKER:  Is  it  not
 right  that  this  excess  money  should  be
 utilised  for  the  benefit  of  the  consu-
 mer?  I  think  that  is  the  meaning.

 SHRI  प्र.  M.
 that.

 PATEL:  We  accept

 MR.  DEPUTY-SPEAKER:  If  we  are
 agreed  on  that,  other  problems  can  be
 taken  care  of,

 SHRI  H.  M.  PATEL:  I  would  agree—
 if  only  he  could  make  that  clear.  What
 exactly  is  the  scheme  of  the  thing?
 That  is  why  I_  referred  you  to  the
 statement  of  objects  and  reasons.

 MR.  DEPUTY-SPEAKER:  I  have
 seen  that.

 SHRI  H,  M.  PATEL:  He  spoke  about
 the  selling  price  of  levy  sugar.  I  was
 going  to  explain  that  the  levy  sugar
 procured  by  Government  is  at  diffe-
 rent  prices  from  different  factories.
 Fherefore,  you  have  to  pool  the  price.
 In  the  process  of  that  pooling,  it  is
 possible  that  there  is  a  difference  in
 the  price  of  sugar  that  is  released  to
 the  distributors.  This  will  later  on  be
 adjusted.  If  this  is  not  the  scheme,  let
 the  Minister  explain  what  it  is.

 MR.  DEPUTY-SPEAKER:  I  said  I
 am  not  sure  how  they  are  going  io
 administer  it,  but  I  can  imagine  a
 certain  amount  of  money  in  the
 hands  of  Government  out  of  these  pro-
 ceeds,  say  Rs,  3  crores,  Rs.  4  crores
 or  Rs.  0  crores  whatever  it  is.  Now
 if  this  money  cannot  be  refunded  to  the
 consumers  because  of  the  complications
 involved

 SHRI  K.  SURYANARAYANA:  It  is
 mot  possible.

 FEBRUARY  5,  976  Levy  Sugar  Price  OO
 Equal.  Fund  Biv

 MR.  DEBUTY-SPEAKER:  ....then
 Government  want  to  utilise  this  money
 for  the  benefit  of  the  consumer,  and
 the  scheme  is  that  they  would.  have  a
 uniform  price  of  sugar  all  over  the
 country,  may  be  this  money  miay  be
 used  for  subsidising  that  price,-.fixing
 it  at  a  lower  price.

 SHRI  H.  M.  PATEL:  Let  him  say
 so.

 DR.  SARADISH  ROY:  That  should
 be  met  from  the  Central  Government,
 as  mentioned  in  cl.  6(3).

 MR.  DEPUTY-SPEAKER:  The  only
 thing  is  that  because  there  is  a  time-
 limit,  if  this  money  that  is  accumulated
 in  this  fund  cannot  be  reimbursed  to
 the  consumer,  it  will  go  into  the  Con-
 solidated  Fund.

 DR.  SARADISH  ROY:  No,  Sir.  It
 should  be  met  from  the  central  funds,
 that  is  not  mentioned  here  by  the
 Minister,

 MR.  DEPUTY-SPEAKER:  When  we
 come  to  the  clauses  you  can  talk  about
 it.  It  goes  to  the  Central  revenues.

 SHRI  K,  SURYANARAYANA:  We
 do  not  want  to  accept  that.

 MR.  DEPUTY-SPEAKER:  Shri
 Sarjoo  Pandey.

 I  think  that  can  be  made  clear  by
 some  kind  of  amendment.

 SHRI  H,  M.  PATEL:  Let  him  elarify
 that.

 SHRI  SHIVNATH  SINGH  (Jhunjhu-
 nu):  It  will  be  provided  for  in  the
 rules  as  to  how  it  will  be  utilised.
 Therefore,  there  will  be  no  doubt  about
 it.

 श्री  सरजू  पाए  (गाजीपुर)  :  उपाध्यक्ष

 महोदय  जैसा  कि  अभी  आप  ने  फर्माया  है  इस
 बिल  का  उद्देश्य  है  कि  जिन  मिल  मालिकों  ने

 ज्यादा  कीमत  पर  चीनी  बची  है  और  जो  ज्यादा

 पैसा  लिया  है  उसको  या  तो  कन्जयुमर  को

 ।
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 ater  दिया  जायगा  या  अगर  उन  का  कोई
 दावेदार  नहीं  होगा  तो  केन्द्र  में  बह  रुपया

 जमा  हो  जायगा  और  उस  रुपये  का  इस्तेमाल
 देश  में  चीनी  के  दाम  में  एकरूपता  लाने  के  लिए
 किया  जायगा।  इस  तरह  से  यह  बिल  देखने

 में  तो  अच्छा  है  और  इस  का  उद्देश्य  भी  अच्छा

 है  1  मगर  यह  चीनी  की  समस्या  हिन्दुस्तान
 में  बड़ी  भयंकर  हैं  और  ये  चीनी  के  मिल

 मालिक  तख्ता  पलटते  रहते  हैं  ।  जब  जैसी

 चाह  सरकार  बना  देने  हमारे  उत्तर  प्रदेश

 में  तो सरकार  बनाने  और  बिगाड़ने  में  इन  का

 बड़ा  हाथ  है  t

 14.58  hrs,

 Suri  0.  M.  STEPHEN  in  the  Chair}

 अभी  जब  गन्ने  के  भाव  का  सवाल  ग्रा वे गा

 तो  मैं  बताऊंगा  ।  आपने  जो  चीनी  थालों  को

 बाजार  में  बचने  की  खली  छट  दे  दी  है  उसमें

 खुली  चीनी  तो  हर  जगह  ग्रवेलेब्रिल  है  लेकिन

 लेबी  की  चीनी  कहीं  नहीं  मिलती  है
 |  खुद

 ग्रा पने  कहा  है  क्रि  तहत  सी  अदालतों  में

 मक़दमे  चल  रहे  हैं।  अदालतों  ने  शुगर  को

 रोवर  कहीं  कहीं  मनमाने  दाम  पर  बेचने

 की  इजाजत  दे  दी  है।  लेकिन  जो  छोटे

 छोटे  कंज्यूमरस  हैं,  दो,  तीन  या  एक  किलो

 इस्तेमाल  करने  वाले  वे  क्रिस  तरह  से  पैसा

 क्लेम  करेंगे  ।  गर  ग्रदालत  में  दरख्वास्त

 देंगे  तो  जितने  को  चीनी  नहों  होगी  उतनी

 कोर्ट  फीस  हो  जायगी  v  क्या  आप  कोई

 मशीनरी  बताएंगे  जो  रिफंड  करा  कर  पैसा

 दे  दे  कि  फलां  दूकानदार  ने  इतने  एक्सेस  दाम

 लिए  हैं,  वह  उस  को  लौटा  दिया  जाय  ।

 लेकिन  उस  का  इस  में  कोई  प्राविजन  नहीं

 है।  मेरी  समझ  में  नहीं  आता  किस  तरह  से

 पैसा  दूसरा  जायगा।  अगर  ऐसी  कोई  मशीनरी

 नहीं  होगी  तो  सारा  का  सारा  पैसा  सरकार  के

 पास  ओप्रा  जायगा  और  फिर  कन्जयूमर  को

 मिलेगा  नहीं  ।  इसलिए  जो  इस  बिल  का

 मंशा  है  वह  समाप्त  हो  जायगा  ।  फिर  जैसा

 आप  कहते  हैं  कि  सुगर  के  दाम  में  एकरूपता
 लाने  के  लिए  वह  पैसा  ग्द्चे  किया  जायगा

 702
 Equal.  Fund  Bill

 तो  उस  को  आप  कैसे  करेंगे  7  हमारी  दरख्वास्त
 है  कि  देश  में  चीनी  की  समस्या  बहुत  गंभीर

 है  जिस  पर  विचार  करने  की  जरूरत है  t

 लगातार  मिल  मालिकों  ने  चीनी  के  रोजगार

 में  कितना  ही  धन  कमाया  है  और  दूसरी  तरफ

 हिन्दुस्तान  के  काश्तकार  लड़  रहे  हैं।  नतीजा

 यह  है  कि  लोग  गन्ने  को  खेती  की  तरफ  से

 हटते  जा  रहे  हैं  ।  उन  का  इतना  ज्यादा

 शोषण  हो  रहा  है  कि  बे  गन्ने  की  खेती  :  नह

 करना  चाहते।  फिर  इस  देश  का  होगा  कया  ?

 इसलिये  मैं  समझता  हूं  एयर  काम्प्रीहेंसिव  बिल

 लाते  की  ज़रूरत  है।  अभी  इस  साल  चीनी
 के  दाम  बढ  हैं,  शीरे  के  दाम  बढ़े  हैं  ॥  सारा
 का  सारा  मुनाफा  cs  जी पतियों  की  जेब  में

 जाता  है।  वें  ग्र दाल तों  की  भी  शरण  ले  कर

 महंगी  चीनी  सच  लेते  हैं।  ऐसी  अवस्था  में

 मेरा  अवरोध  है  कि  ऐसे  कानून  को  भी  जरूरत

 है  जिससे  हमारे  देश  के  कन्जयुमर  को  भी  फायदा

 हो  अर  साथ  साथ  जो  गन्ना  उत्पादक  हैं
 उनको  भी  लाभ  हो  {  आज  तो  वे  दोनों  ही

 लुटे  जाते  हैं  ।  फायदा  मिल  मालिक  का

 होता  है  ।  कंज्यूमर  को  भी  महंगी  चीनी

 खरीदनी  पड़ती  है  और  काश्तकार  को  भी

 उस  भाव  में  अपना  गन्ना  थे  चना  पड़ता  है  जिस

 भाव  में  सुस्ती  जनक डी  भी  नहीं  मिलती  td  मैं

 इस  बिल  का  समर्थन  करता  हुं  1  सिद्धान्त
 रूप  में  मेरा  इस  से  कोई  विरोध  नहीं  है।
 लेकिन  कन्जयुमर  को  रिफंड  करने  का  क्‍या

 प्रोसीजर  है  ?  इस  को  बाप  क्लीनर  करें  तो

 मैं  समझता  हुं  बिल  ज्यादा  गुच्छा  होगा  और

 इस  पैसे  को  इस्तेमाल  करने  का  क्‍या  तरीका

 होगा  ये  दोनों  प्वाइंट्स  आप  कलाकार  करे  t

 वैसे  यह  बिल  ठीक  है,  मैं  इस  का  समर्थन

 करता  हूं  ।

 485.00  hrs.

 SHRI  P.  NARASIMHA  REDDY
 (Chittoor):  While  supporting  the  Levy
 Sugar  Price  Equalisation  Fund  Bill,  I
 should  like  to  seek  some  information
 on  one  or  two  points,  While  introduc-
 ing  the  Bill,  the  hon,  Minister  said
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 that  it  was  a  whclly  non-controversial
 Bill  and  there  was  no  need  for  much
 discussion.  It  is  pertinent  to  know
 why  a  situation  has  arisen  under
 which  a  fund  of  this  type  is  sought  to
 be  set  up  in  difficult  circumstances.

 You  are  aware  that  sugar  pricing
 policy  is  largely  being  handled  and
 decided  by  the  Supreme  Court  and  not
 by  the  Government.  This  is  not  the
 first  time  that  difficulties  of  this  nature
 have  arisen.  If  I  remember  right,  two
 years  ago  when  the  original  levy  price
 was  considered  and  implemented,  the
 matter  was  taken  to  the  courts.  Ex-
 cess  realisations  were  made  by  fac-
 tories.  I  should  like  to  know  from  the
 hon.  Minister  how  much  of  excess
 realisation  was  made  by  the  sugar  pro-
 Gucers  during  the  previous  levy  policy
 and  what  has  happened  to  that  excess
 realisation?  Whether  they  have  been
 ploughed  back  to  the  supplier  of  cane
 or  to  the  consumer,  we  would  like  to
 know?  Secondly,  under  the  revised
 Jevy  policy  which  is  the  root  cause  of
 the  whole  evil  and  which  has  resulted
 in  lot  of  litigations,  the  necessity  of
 introducing  this  Bill  has  arisen.  It  is
 pertinent  and  here  it  is.  in  fact,  reie-
 vant  to  ask:  why  Government  should
 not  apply  its  mind  to  avoid  such
 situations  when  factories  and  produ-
 cers  are  allowed  to  make  excess  collec-
 tion?  You  say  that  it  is  because  of
 the  intervention  of  the  court.  But  we
 cannot,  as  it  is,  avoid  or  bar  the  juri-
 sdiction  of  the  court  in  these  matters
 pending  some  of  the  reforms  which
 you  are  thinking  of.  Meanwhile.  Gov-
 ernment  at  least  should  apply  its  mind
 to  have  a  second  look  at  the  revised
 levy  policy  which  has  caused  great
 hardship  and  loss  to  a  large  section  of
 the  cane-growers.  Even  to  avoid  such
 frequent  legal  resorts  by  producers
 and  such  awkward  situations  being
 ereated  when  the  consumer  is  made  to
 pay  excess  and  all  these  things.  it  is
 high  time  that  the  Government  should
 give  a  second  look  at  this  revised  levy
 policy,  the  defects  of  which  have  been
 pointed  out  to  the  Government  more
 than  once,
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 This  Bill,  I  am  _  sorry  to  say,  has
 attempted  to  treat  the  symptoms  and
 not  the  disease.  Diseases  have  got  to
 be  tackled.  The  Government  has  got
 to’  give  a  second  and  urgent  look  to
 the  revised  levy  policy  if  the  entire
 Sugar  industry  and  sugar  production  is
 not  going  to  be  jeopardised.  Time  and
 again,  responsible  cooperative  organi-
 sations  have  brought  in  detail  where
 exactly  this  reviseq  levy  price  policy
 is  pinching  the  sugarcane  growers  and
 sugar  factories  particularly  in  the  co-
 operative  sector.  Some  of  the  Mem-
 bers  who  spoke  before  me  have  rightly
 drawn  the  attention  of  the  Govern-
 ment  to  the  real  cause’  of  the  whole
 trouble  and  that  is  the  dual  pricing
 policy  and  equal  controlling  policy
 system  which  you  are  trying  to  adopt
 towards  this  industry.  It  is  high  time
 that  this  dual  approach  is  given  up
 and  the  unified  patterm  is  imposed.
 Either  bring  all  the  industries  in  the
 cooperative  sector  or  in  the  national
 sector  or  bring  them  under  the  full-
 fledged  control  and  not  in  this  way
 of  dilly  dallying  with  the  pattern  of
 sugar  industry  and  pricing  which  will
 cause  less  unrest  and  trouble,

 Another  main  factur  which  has  given
 rise  to  this  sort  of  instability  in  the
 industry  and  among  the  growers  is  the
 failure  on  the  part  of  the  Tariff  Com-
 mission  and  the  Government  itself  to
 appreciate  the  cost  of  production  in
 regard  to  cane,  manufacturing  cost  in
 regard  the  factory  and  assumption  of
 free-market  price.  In  all  these  three
 aspects,  the  realities  have  not  been  pro-
 perly  appreciated  or  assessed,  so  much
 so  that  this  sort  of  sugar  industry
 crisis  has  been  created  which  finds  re-
 flected  in  the  High  Court  interventions
 and  so  many  other  consequences  which
 we  would  like  to  avoid.  I  therefore,

 appeal  to  the  Minister  to  apply  his
 mind  immediately  to  overhauling  this
 revised  levy  price  system  so  that  jus-
 tice  may  be  done  to  the  growers  and
 to  ensure  long  term  prospects  of  our

 sugar  industry  and  export  in  this  coun-

 try.

 i
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 aly  लि बं भाव सिह  (मुन)  :  सभापति

 जी,  स  लेवी  मगर  फड़  ह... « ड  कुछ  रुपया
 जो  सिल-सालियां  थे'  पास  जमा  हो  गया'  है  '

 कौर  जोनग्रधिकि  रुपया  वाले  करने  की  वजह
 से!  खस!  हुश्न  है,  उस  की  सरकार  नियंत्रण
 मौलाना।  चाहती  है।  इस  हद  तक  इस  बिल*
 किराया'  1...  है  शीर  मैं  उस  का  समर्थन
 करता  है।  लेकिन  इस  कायें  का  किस  प्रकार

 यूहिलाइ  बोले  होगा,  दस  के  बारे  मे  भिन्न-भिन्न
 गधे  हैं  और  मैं  भी  इसमे  के  बारे  मे  अपनी
 रॉय  भाप  मे.  सामने  रनों'  चाहता  हु

 "राज  ह्म  देखते  हैं  कि  हम  जो  शुगर
 इस्तेमाल  करते  हैं,  उस  फी  दो  कितने
 हैएक  फ्री  मार्टिन  प्राइस  है  प्रौढ़  दूसरी
 लैधी८्प्राइत  है  1  पिछले  दिनो  जब  फ्री-
 मोमेंट  को  कोटा  बताया  गया  था,  उस  वक्‍त

 यहा  सदन  में  कहा  गया  था  कि  फ्री  मार्किट
 का  कोटा  इस  लिये  बढ़ाते  2  ताकि
 उस  से  फ्री-कान्स  का  मुनाफा  बढ़े
 और  &  उस  रुपए  वा  इस्तेमाल  अपनी  मशीनरी
 के  इम्प्रूव  करते  में  लैंगौये।  लेकिन  पैरा
 चैलेंज  है,  सभापति  महोदय,  इस  देश  में

 एक  भी  फैक्टरी-शोफ़र  ऐसा  नहीं  है  जिस  ने
 इस  अटिये-रूप4  का  इस्तेमाल  पति  मशीनरी
 को  इग्  करने  ह: ल  किया  हों।  उन  के  दिमाग
 में  सो  रात-दिन  ग्रहण  २हता  है  कि  कसि  प्रकार
 से.  हम्म  अधिक  में  अधिक  मशीनरी  और

 मजदूरों  का  गीत  क्र  ऐसी  हालत  में

 जहा  तक  इस  बढे  ऋण  नफे  की  इस्तेमाल  की

 बात  है-सरकार  इस  के  बारे  में  सोचे
 कि  क्या  इन  फैक्टरी-झांसे  को  इस  प्रकार  कौ

 लट  करने  की  इजाजत  दीं  जय  झोंक  यदि

 दी  जाय  तो  कब  सके  दी  जाय।

 इस  बकते  जो  सवाल  हमारे  सामने  है--

 बहू  यह  है  कि  लेवी-प्राइस  की  गर  की  जो

 अधिक  रकम  जमती  हो  गई  है,  उस  के  लिये

 हम  कष्ट  बनाने  आ  रहे  हैं---उस, WE  का

 यूटिसाइजे ल  हुम  कैसे  करे  बाप  को  याद

 होना,  पिछली  बार  गुप्त  के  सदन  मे,  प्रायः

 बलपहेद्ट  काड  crag,  उस  मे

 अब्दल-प्राइस  (पर  सैस  लगाया  था  कौर

 ¥
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 उस  के  पीछे  हमारा  मुद्दालह  था  कि  हम  उस
 स्पर्शी  को  आयल  ,  के  डवेलपर्मन्ट  पर  सच
 करनी  चाहने  हैं।  उसी  तरह  में  आप  ने  पिछले
 दिनी  गेह  की  ले वीं  पर  काश्तकारों  को  बोनस
 दियां,  हैं  वीनस॑  किसी  इण्टीविजग्ल  या

 कन्जयुमर  का  नही  दिया  गया  बल्कि  काश्तकारों
 ते!  इन्मूवमैन्ट  के  लिए  खर्च  किया  उरयां  !.
 इसी  तरह  में  मैं  चाहता  हू  कि  इस  फण्ड  का
 भी  किसी  कन्जयुमर  कौ  ने  देकर  मगर-फेन-
 ग्रोझ्नर्स  की  कण्डीशन  को  इम्प्रूव  करने  के  लिये
 खर्च  किया  जाय,  केन  +  डिवेलपमेंट  एस  खर्च
 करे,  उस  को  अच्छा  फर्टिलाइजर  दे,  शरिया
 सीड  दे,  सब्जीडाइज्ड  रेट  पर  दे-जिस  से
 उन  को  राहत  मिलें  और  देश  कौ  पैदावार  बढ़े

 प्रभी  यहा  एक-दो  पकाये  प्रकट  की  गईं--
 जहा  तक  कन्जयूमर  का  पहला  क्लेम  है--
 उस  के  बारे  में  कुछ  फिगर्स  मंत्री  महोदय
 के  पाम  होनी  चाहिये  थीं।  बाप  ने  कहा  है
 कि  कन्जयुमर  का  पहला  क्लेम  होगा,  यदि  वह
 ग्रसना  क्लेम  इस्टैब्लिश  कर  पायेगा,  तो  सब
 से  पहले  उस  को  रिफण्ड  किया  जायगा ।
 मैं  (पता  7  क्यो  आप  के  पास  ऐसी  कोई  स्कीम
 है  या  ऐसे  दस-बीस  कसि  हैं  जहा  इस  तरह
 मे  रिफंड  करने  की  बात  हई  हो,  अगर  नहीं
 है  तो  फिर  यहा  ऐसी  बात  क्यो  लाई  गई  है
 आप  ने  इलाज  8  में  वहा  है  under  ay
 thereof:

 es  such  amount  shall  be  utidia-
 ed  by  that  Government  in  such  maa.
 ner  as  may  be  prescribed  haviag
 regard  to  the  interests  of  the  consu-
 mers  of  levy  Sugar  as  a  class.

 के  बाद  कलाम  i6  में  बाप  ने  ्प्ल्जं
 बनाने  वी  प्रा बसे  ली  हैं--स  बलेजिं  के  फटे
 सी  में  आप  ने  कहा  है--

 “the  miatner  in  which  amqunts
 standing  to  the  credit  of  the  Fund
 shall  be  utilized——

 इस  का  मतलब  है--जैसे  किसी  स्टेट  मे  शुगर
 पैदा  होती  है  और  दूसरी  स्टेट  में  जहा  मेंढा

 नहीं  होती,  सिर्फ  कायम  होती  है---  लिहाज)
 उस  स्टेंट  को  शूगर  भेजने  में  जो,  कि
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 लगता  है,  उस  हद  तक  सब्सीडाइज़  क्रिया

 जा  सकता  है  ताकि  सारे  मुल्क  में  शुगर
 का  एक  दाम  रखा  जा  सके-प्रेरि  ख्याल  में

 यह  मकसद  एक  वहुत  सीमित  मकसद  है--
 इसलिये  मैंने  भनिवेदत  किया  है  कि  आप  इस
 को  शुगर-क्रेन  प्रो  की  कण्डीशन्ज़  को

 सुधारने  में  खर्च  करें,  उन  को  अच्छा  बीज  और

 फर्टिलाइजर  मुनासिब  दामों  पर  महिला  करें--
 जिस  से  उत  की  हालत  में  सुधार  हो  और
 पैदावार  बढे  ।

 श्री  इसहाक  सम्भली  (भ्रम रोहा)
 चेयरमैन  साहब,  सरकार  शुगर  लेबी  का  बिल

 लायी  है  ।  मुझे  खूनी  है  क्र  इसने  अर्से  के  बाद

 सरकार  को  खयाल  पाया  क्रि  शुगर  मिल  के

 मालिकों  ने  जो  लूट  की  है  उस  रुपये  को  किसी

 तरह  से  जच्छ  काम  में  करे  करा  जाय  |  जहां
 तक.  हिन्दुस्तान  को  शुगर  इंडस्ट्री  का  ताल्लुक
 है  यह  बिलकुल  सही  चीज  है  कि  हिन्दुस्तान
 के  प्राइवेट  शुगर  फैक्ट्री  ओस  ने  इस  इंडस्ट्री
 से  पैसा  कमा  कर  के  इसको  तबाह  किया  है  ।

 मेरी  खुद  कांस्टीटुऐंसी  में  अच्छी  बढ़ी  शुगर

 फैक्ट्री  है,  इसको  देख  कर  यह  ताज्जुब  होता  है
 कि  हमारे  यहां  पर  शुगर  फैक्ट्री  वाले  गन्ने  का

 रस  निकाल  कर  के  बाकी  सारी  चीज  फेंक  देते

 हैं  जिससे  कि  और  गोमती  चीजें  बन  सकती

 हैं  -  चीनी  के  अलावा  और  केमिकल्स  बत

 सकते  हैं  उस  खाई  से  जिसको  बेकार  समझ  कर

 के  फेंक  दिया  जाता  है  और  भी  कई  तरह  की

 दूसरी  चीजे  बन  सकता  हैं  जो  कि  दूसरे  मुल्क
 बना  रहे  हैं  इक  वास्ते  शुक्र  फैक्ट्रिज  का

 कमलेश  लगाना  चाहिये

 श्री  शाहनवाज  खां  :  मौलाना  साहब,  इसका
 बिल  से  कोई  ताल्लुक़  नहीं  है  ।

 श्री  इसहाक  सम्भली  :  मैं  इसलिये  कह

 रहा  हूं  क्रि  आप  इस  पैसे  को  इस  काम  के  लिये

 यूटिलाइज  करें  |  जरूरत  इस  बात  की  2

 कि  शुगर  इंडस्ट्री  को  बेहतर  बनाया  जाय  |

 ग्राम  किसान  को  पैसा  यह  कह  कर  कम  दिया

 जाता  है  कि  रिकवरी  कम  है,  इसलिये  कि  शुगर
 कैन  का  यूटिलाइजेशन  आपके  बांस  सिर्फ
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 एक  है।  मैं  कहना  चाहता  हूं  कि  इस  इंडस्ट्री  को

 ज्यादा  पेइंग  बताने  के  वास्ते  जरूरी  है  कि

 बड़े  बड़े  शुगर  काम प्लेक्स  बताये  जायें,  और

 नमूने  के  तोर  पर  आप  एक  जगह  कहों  पर

 बनायें  |  श्र  सही  बात  यह  कि  प्राइवेट

 शुगर  फैक्ट्री  वाले  यह  नहीं  कर  सकते  न

 वह  गाते  वालों  को  देंगे  शोर  कंज्यूमर्स  को
 अलग  लुटेरे  ।  उन  का  काम  एक  है  कि

 ज्यादा  से  ज्यादा  मुनाफा  करायें  और  उसको

 बरबाद  करे।  इसका  हन  तो  एक  ही
 2  कि

 शुगर  इंडस्ट्री  को  नेमनेलाइज  किया  जाय  t

 लेकिन  जरूरत  इस  बात  की  है  कि

 यह  बसा  जो  उनमे  लिया  जाय  वह  पैना  जैसा

 कि  मेरे  भाई  शिवनाथ  सिह  ने  कहा,  केन  रोवर्स
 के  फायदे  में  खर्च  किया  जाय।  मैं  इतना  और

 कहूंगा  कि  इस  इंडस्ट्री  को  बेहतर  बताने  के  लिये

 बचें  क्रिया  जाय  ।
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 at  दरबारा  सिह  (होशियारपुर)
 एक  बात  साफ  नहीं  है  जिसको  मंत्री  महोदय
 साफ  कर  दें  ।  कंज्यूमर  इतना  रुपया  नहीं  खर्चे.
 कर  कता  कि  0  रु०  पाने  के  लिये  0  रु

 ओर  खर्च  करे  i  इसलिये  श्राप  ब्लैंक:  डिसीजन
 लें  क्रिकेट  को  कंज्यूमर  के  लिये  खर्चे  करेंगे

 या  कैन  ग्रोवर्स  के  लिये  खर्च  करेंगे  ?

 SHRI  SHAHNAWAZ  KHAN:  _  Sir,
 there  is  some  confusion  among  some
 hon.  Members  about  this  Bill.  Some
 sugar  mill  owners,  by  obtaining  deci-
 sions  of  courts,  charged  higher.
 prices  than  the  levy  price.  New
 the  Supreme  Court  has_  turned
 down  their  petitions  and  upheld
 the  levy  price  paid  by  the  Gov-
 ernment.  The  question  is  what  should
 happen  to  this  amount.  Should  it  go
 to  the  mill-owners,  the  consumer  07
 the  Government?  It  is  admitted  all:
 round  that  this  money  should  be  re-
 turned  to  the  person  who  paid  it,  who
 was  charged  in  excess,  and  that  is  the’
 consumer.  We  are  giving  an  oppcrtu-
 nity  to  the  consumer  to  claim  this_
 amount.  But  suppose  he  cannot  pro-
 duce  any  evidence  to  claim  it,  then”
 what  should  happen  to  this  amount  is
 the  question  which  we  have  to  consi-”
 der.

 The  House  is  aware  that  in  diffe-
 rent  zones  different  levy  prices  are
 fixed  for  the  sugar  mills.  For  instance,
 in  some  places  it  is  Rs,  bua  per  quintal  :

 while  in  others it  is  Rs.  442.  All  this:
 has  to  be  equalised  so  that  levy  sugar"
 may  be  issued  at  a  uniform  price  of*
 Rs.  2.5  per  kg.  yee:

 The  .Food  Corporation  of  India  lifts..
 the’  sugar  and’  pays  the  amounts.  fixed.,
 for  .various  zones,  and.  a.  fund,  has,  been,
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 created  so  that  the  prices  can  be  equa-
 liséd  and  sugar  issued  at  a  uniform
 price.  That  scheme  of  the  equalisa-
 tion  fund  operated  by  the  Food  Corpo-
 ration  is  already  in  existence,  it  is
 working.  We  were  advised  by  our
 legal  experts  that  a  new  fund  has  to
 be  created  to  claim  the  excess  amount
 with  the  sugar  mills  and  that  we  can:
 not  transfer  this  amount  to  any  per-
 son  or’  organisation.  So,  a  special
 fund  has  to  be  created  for  this,  and  by
 the  creation:  of.  this  fund  we  have  to
 give  an  opportunity  to  the  actual  per-
 sons  who  paid  the  excess  amounts  to
 claim  them.  In  case  they  do  not
 claim  it.  this  amount  would  be  utilised
 to  ensure  a  uniicrm  issue  _  price
 throughout  the  country.

 The  amount  involved  so  far  is  esti-
 mated  to  be  about  Rs.  40  crores.  This
 amount  can  be  utilised  for  either
 reducing  the  levy  price  or  holding  the
 price  line  in  case  there  is  a  tendency
 for  the  price  to  go  up.  The  rules  will
 be  worked  out,  and  I  presume  _  that

 -every  person  who  claims  this  amount
 will  not  be  required  to  go  to  a  court
 of:law,  he  will  make  an  application  i
 the  manner  to  be  prescribed  in  Rules.

 SHRI  SARJOO  PANDEY:  There  is
 no  procedure  like  that  in  your  Bill.

 SHRI  SHAHNAWAZ  KHAN:  In  the
 initial  stages  when  the  fund  js  in  exis-
 tence  and  claim  is.  made  within  a
 period,  of.  six  months  refund  to  the  con-
 sumer  would  be  paid  out  of  this  fund,
 but  after  the  fund  is  merged  with  the
 Central  revenues,  it  can  still  be  paid
 from  the  Central  revenues.

 ‘My  hon.  friend  Shri  Roy  seems  to  be
 little  agitated  as  to.  why  the  Central
 revenues  should.  be.  asked  ta  pay  this
 amount.  I  would  respectfully  point
 out  to  him  that  though  the,  amount
 May  be  approximately  Rs.  40  crores,
 we  do  not  foresee  the  consumer  claim-
 ing  all  the  amount  or  anything  in  ex-
 céss  of  it.  We  presume  that  the.  actual

 ‘elairhn  would  be  much  less  than  the
 total  ameunt  that  will  become  avail-
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 able.  Therefore,  there  is  no  point  in
 apprehending  any  burden  on  the  Cen-
 tral  revenues.  I  hope  it  is  clear,

 My  goed  friend  has  suggested  that
 this  fund  should  be  utilised  for  the
 development  of  sugarcane.  It  is  laud-
 able  object.  I  appreciate  it.  But  you
 will  admit  that  this  money  belongs  to
 the  people  who  paid  it,  the  consumer,
 and  therefore,  it  should  be  utilized  for
 the  general  good  of  the  consumer.  If
 this  money  can  g9  towards  holding  the
 price  line  or  lowering  the  levy  sugar
 price,  then  [  think  it  will  serve  the
 purpose.

 SHRI  H.  M.  PATEL:  You  may  per-
 mit  me  to  seek  further  clarifications.

 MR,  CHAIRMAN:  No,  please.

 SHRI  H.  M.  PATEL:  Have  you  dele-
 gated  your  authority  to  him?

 MR.  CHAIRMAN.  You  want  to  put
 a  question  to  him?

 SHRI  H.  M.  PATEL:  If  he  says  that
 the  Food  Corporation  will  have  the
 power  to  lower  the  uniform  price  that
 is  already  fixed,  and  that  the  money
 in  the  fund  will  be  used  for  that  pur-
 pose,  that  is,  for  reducing  the  uniform
 price.  The  statement  of  objects  and
 reasons  in  the  Bill  should  have  made
 that  clear.

 Today,  you  are  releasing  levy  sugar
 at  a  uniform  price.  If  that  is  so,  then
 this  money  is  to  be  utilized  to  reduce,
 to  lower  the  price.  If  that  is  so,  then
 the  question.  of  refunds  is  unlikely  to
 arise.

 SHRI  SHAHNAWAZ  KHAN:  As  I
 said,  the  amounts  credited  to  this  fund
 would  initially  be  utilised  for  six
 months  for  making  refunds,  During
 this  period,  people  can  claim  it.  Even
 after  this  amount  is  vested  in  and  uti-
 lised  by  the  central  government  for  the
 purposes  of  the  Act,  refund,  if  any,  can
 be:  given  from  the  Central  revenues.
 The  House  is  aware  that  the  levy  price
 is  fixed  by  the.  Government.,and  the
 distribution  is  done  by  the  Food  Cor-
 poration  of  India.  But  we  know  that
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 MR.  CHAIRMAN:  The  Miniser  has
 said  what  he  has  got  to  say.  It  may
 be  satisfactory;  it  may  not  he  satis-
 fatory.

 The  question is:  हु  ।
 4  हा

 ‘That  the  ‘Bill  १0  provide  for  the
 establithment,  in  the  interest  of  the
 general  public,  of  a  fund  to  engure
 that  the  price  of  levy  sugar  may  be
 uniform  throughout  India  anq  for
 meters  connected  therewith  or  in-
 cidental  thereto,  be  taken  into  cunsi-
 deration.”

 The  motion  was  adopted.
 MR.  CHAIRMAN:  Now  we  shall  take

 up  elauses.  '

 The  question  is:

 “That  clauses  2  to  5  stand  part  of
 the  BilL”

 The  motion  was  adopted.

 Clatses  2  to  5  were  added  to  the  छाप,

 MR.  CHAIRMAN:  Regarding  clause
 6  in  the  name  of  Dr.  Saradish  Roy,
 there  ig  an  amendment.  This  amend-
 ment  has  to  get  the  President's  sanc-
 tion.  The  President’s  sanction  and
 the  recommendations  have  not  been
 received,  Therefore,  this  amendment
 cannot  be  moved.  The  result  is  that
 there  is  no  amendment.

 The  question  is:

 “That  clause  6  stand  part  of  the
 Bill.”

 .  The  moton  wag  adopted.

 Clause  6  was  aded  to  the  Bill.

 Clauses  7  40  6  were  edded  to  the  Bill.

 The.  questian  is:

 “erat  clause  3  stand  part  of  the
 Bek”
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 MR.  CHAIRMAN:  There  is
 amendment  in  the  name  of  the
 Minister.

 Amendment  made:

 Page  1  line  ,—

 for  “Twenty-sixth”  substitute—

 “Twenty-seventh”  res)

 (Shr.  Shak  Nawaz  Khany

 MR.  CHAIRMAN:  The  question  ts:

 “That  the  Enanctmg  Formula,  as
 amended,  stand  part  of  the  Bill”

 The  motion  was  adopted.

 The  Enacting  Formula,  as  amended,
 was  added  to  the  Bill.

 The  Title  was  added  to  the  Bill.

 SHRI  SHAHNAWAZ  KHAN:
 to  move:

 I  beg

 “That  the  Bill,  as
 passed.”

 MR.  CHAIRMAN:  The  question  is:

 amended,  be

 “That  the  Bill,  as
 pass!

 The  motion  was  adopted.

 amended,  be

 15,31  bra.
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 MR,  CHAIRMAN:  We  now  pags  95
 to  the  next  item,  Discussion  under  Rule
 19341  now  calt  Shri  N.  N.  Pandey  to
 raise  qa  discussion  on  the  sugarcane
 price.


